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[APPELLATE CIVIL.]

Before My, Justice Melvill and My, Justice Kemball,
DALPATBHA'l BHAGUBHA'L (PLAINTIFF), APPLICANT, o. A\IARSANG
KHEMA.'BHA'I AxD ANorHER (DEFENDANTS), OPPONENTS. ™

The Code of Civil Procedure (Act X. of 1877 ), Sections 2, 244, 540, and.588—
Appeal—Execution of o decree—dJudicial proceeding.
L ]

There i i3 no appeal against an order made under section 244 of the Code of Civil
Procedure (Act X, of 1877) determining questions between the partles to a suib

as to the amount of mesne profits recovered by the plaintiff subsequently to the . -

decree and as to the amount payable on account of the costs of exetution of that
decree,

The term * judicial proceeding, ” as used in section 2 of the Code of Civil Proce-
dure (Act X, of 1877), must be understood to mean a judicial proceeding of the
same nature aga suit or such proccedings as are referred to in'sections 333, 522,
526 and 531.of the Code. The definition given in the Code of:Criminal Pro.
cedure (Act X, of 1872) is not applicable.

- Tu1s was an appeal from an order passed by Réo Bahddur

Chintdman Sakhérim Chitnis, Subordinate Judge,' First Class, at
Kheda, in the district of Ahmedabad, in the matter of the execu-
tion of decree No. 976 of 1876 on the file of the Court.

The facts of the case are as follows :—

On the 26th of June 1876 the applicant Dalpatbhsi Bhagubh4i
obtained in the Court of the Subordinate Judge, First Class, at
Kheda, a decree against 15 persons (the present opponents and
others). That decree directed that the plamtlﬂ-' the said applicant,
should recover from the defendants personally, as well as from

- the lands mortgaged by them to the plaintiff, Rs. 7,900 and the
costs of the suit. On the 1st of August 1876, the plaintiff made an
application for the execution of this decree, and got the lands sold ;
but the sale was set aside on the ground of irregularities, and an
order for a re-sale was made. On the 24th March following, this
application was allowed to be withdrawn; at the instance of the
plaintiff, who was permitted to make a fresh application. -

The plaintiff, thereupon, on the 26th of April 1877, made the
- present application, in which, besides asking for the principal
‘sum decreed with interest, he prayed that Rs. 110, being the costs

of his first application, and Rs. 800, interest on the principal sum
up to the date of his second application, should be given to him by
* Appeal No. 2 of 1878 from an order,

<
(54
wWw

1878.
March 20.



554

1878,

Darrarsua’y

Buacunnay
.
AMARsANG
Kuesnaena's
AND ANOTIIER,

THE INDIAN LAW REPORTS. [VOL. IL

attachment and sale of the mortgaged lands and for the imprison-

ment of four of the ]udgment debtors, two of whom opposed this
application,

On the 25th of June 1877, the opponents deposited in Court
Rs. 8,936, the full amount demanded by the plaintiff under pro-
test, and objected that the presenteapplication was unnecessary:
and malicious, and that they should not be saddled with the cost
of the first application, and they also claimed a deduction of the
amount of profit, received by the plaintiff, who had already been
put into possession of the mortgaged lands.

Tho Subordinate Judge allowed both these objections, and
directed that, out of the sum deposited, Rs. 460 should be deduct-
ed, and the balance of Rs. 8,476 paid to the plaintiff in full satis-.
faction of his decree. This order was made on the 8th of October
1877, that s, a week after the new Civil Procedure Code (Act X.
of 1877) came into operation.

On the 14th of January following, the plaintiff appealed to the
High Court, and a notice was issned to the opponents, subject
to any objections which might be taken by them; ab the hear-
ing as to the admissibility of an appeal, under section 588 of
Act X. of 1877, against an order of this kind.

Péndurang Balibhadrafor the opponents :—The order objected
to, involves a question arising between the parties to the suib in-
which the decree was passed, and relates to the execution of that
decree. * It, “therefore, falls within section 244 of the Code.
Clause (§) of section 588, which allows appeals from orders as
distinguished from decrees, enacts an important condition fo the
admissibility of an appeal from orders, under section 244, viz., that
the orders objected to mustbe of the same nature with appeal--
able orders made in the course of asuit. What these appealable
orders are, should . be gathered from the other clauses of section
588 which does not refer to orders made upon & determmatlon of
the merits of the execution proceedmgs as in this case.

“Nagindds Tulsidds and Goeuldds Kahandas for the applican t; —
The order we ob;ect to, is in the nature of a decree, which is
explained in section 2 of the Code to mean a formal order of the
Courtin Whmh the result of the demsmn of & suit or other judicial
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proceeding is embodled We submit that the proceeding by
the Subordinate Judge was clearly a judicial - proceeding, the es-
sential characteristics of which are the capablhty of receiving
evidence and passing a judgment upon it. Sectlon 540 gives-an
appeal from decrees which should be allowed in thls case ; for
otherwise the result would be to exclude appeals from nnporbanb
‘orders, and allow them from comparatively unlmportant ones.

Pandurang Balibhadra in reply :—Where the Legislature has
expressed its intention unmistakeably, as in tLis matter, it is nob
. for the Court to reconcile inconsistent enaotments Every order
embodying the result of a judicial proceeding cannot be a decree.
1f that were so, the Legislature need not have taken the trou-

ble to enact section 588 at all, and spemfy in detail the various '

appea,lable orders. Section 540 would have been qulte Suﬁiment
to carry out their object.
: Cur. ady. vult.
" The judgment of the Court was deli\'rerediby
‘Merviiy, J.:—This is an application of appeal against an

‘order of the First Class Subordinate Judge of Kheda made subse-
“quently fo the date on which the new Code of Civil Procedure
came into force, by which the Subordinate Judge determined
two questions a,rlslng between the partles to a suit, viz., first, the
amount of mesne profits which the plaintiff-had recovered from
certain mortgaged property subsequently to decree, and, secondly,'
the amount payable on account of the costs of execution. The
final order of the Subordinate Judge was that, out of a sum of
‘money. deposited by the defendant, Rs. 8,476 should be paid to
the plamhff in full satisfaction of h]S decree, and the balance
restored to the defendant. '

= Agamst this order the plaintiﬁ' wishes to appeal, and the ap-
peal was admitted provisionally, subject to any objection which
the defendant might take to its adm1ss1b1hty under the provisions
of the new Code.

Aftel hearing arguments on both sides we have come to the -
conclusion that no appeal lies in this matter. The Subordinate
Judge’s order is an order, under section 244, as to questions
relating to execution of a decree, and, therefore, under section 5882
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clause (j), is appealable, if it be of the same nature with appeal-
ablo orders made in the course of asuit. The ¢ appealable orders
made in the course of a suit’” must be taken to be the orders
mentioned in other clauses of section 588 as appealable. They
are generally interlocutory orders, not gomg to the merits of any
question arising in the suit. The present order is not of such
a nature, and, therefore, no right of appeal can be derived from

. the provisions of section 588.

But it has beeh argued that under section 540 an appeal Jies
from all decrees, and that the definition of the term “ decree ”’
in section 2 of the Code is sufficiently wide to include the order

of the Subordinate Judge in this case. That deﬁmtmn is as fol-
lows :—

“ Decree ” means the formal order of the Comt in which the

result of the decision of the suit or other judicial proceedlng is
embodied, :

The term “judicial proceeding”’ is not defined, and it is, no
doubt, susceptible of very wide extension, If the definition con-
tained in the Code of Criminal Procedure were adopted, it would’
mean “any proceedmg in the course of which evidence is or may
be taken, or in which any judgment, sentence, or final order, is
passed on recorded evidence.” Under such a definition most orders
made by a civil Court, including many of those specified in sec-
tion 588, would be decrees, and appealable as such, and, there-
fore, if sucha definition had been intended, no such orders
would have been mentioned in section 588, which forms part
of a chapter which was evidently intended to deal with orders
which are not ‘decrees. Wo think that, in the definition of the
term ¢ decree * the expression, “suit or other judicial proceed- ’
ing,” must, according to a common rule of construction, be un-
derstood as meaning a suit or other judicial proceeding of the
same nature as a suit. Moreover, the definition limits the term

- “decree” to a “ formal order in which the result of the decision is

‘embodied ;”” and this indicates that it applies only to those orders

- which the law requires o be drawn up after a decision has been

recorded in s particular formal manneér, 4., to those orders, or
their hke, which are described as decrees, and of which the form g
18 given in section 206 of the Code. 'The law requires that such
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formal orders shall be drawn up, not only in ordinary suits
but also i certain other procéedings which are not instituted as
suits, and are not, strietly speaking, suits, though they are num-
bered and registered as if they were suits, and are investigated
in the same manner and with the like power as if they were suits.
Such are proceedings in reference to 1emstance to execution ; ; in
regard to which the Code prescribes (sectlon 333) that the order
passed shall be in the nature of and shall have the same force as

_a decree in g swit.” Similarly, in the case of agreements to refer

_to arbitration otherwise than in a suit, in the case of references to
arbitration withont the intervention of a Court (chapter XXXVIL),
and in the cage of proceedings on agreement of parties (chapter
XXXVIIL), the proceedings are not, strictly speaking, suits ; but
the law requires that a decree shall be made “in the same way as
in ‘an ordinary suit”” (sections 522, 526, 531). These may be the

- ““other judicial proceedings” to which the Code refers in the
definition of ¢ decree >’ ; although, as such proceedings are to be
numbered and registered as suits, the insertion of the Words

“ other judicial proceedings” was, perhaps, hardly necessary, as the
-word ““suit” would have included these. * But, however this may
be; we feel compelled to the conclusion ’rhat orders made in exe-
cution, of the nature of that now under consideration, cannot be
included in those formal orders in which the decision of the suit
or other judicial proceeding is embodiéd, to which reference is
made in the definition of the term * decree *.

It may appear that we have entered at unnécessary length into

. our reasons for refusing to put an obviously forced construction
upon a term which has such a well-established meaning as the
word ¢ decree ”. The truth is, that we have been unwilling
to reject that construction, except on the strongest ground of
necessity, because it affords the only possible means of holding
that the Legislature did not intend to deprive parties of the right
to appeal against-the orders ordinarily made in regard to the
execution of decrees. Such orders are of the highest importance,

' quite as important, in many instances, as the decree itself, A
Subordinate J udge may, for example, decide that an application
for execution is baired by lapse of time. His reasons may be
quite erroneous ; yet the decree-holder cannot appeal, and he is
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thus deprived of the whole froits of his litigation. But such
scems to have been the deliberate intention of the Legislature.
In the draft Bill published in the Gazette of India of the 14th
October 1876, section 588 gave a right of appeal against all
orders under scction 244 as to questions relating to the execu-
tion of decrees, and the Select Committee reported (page 1209)
that this provision had been advisedly introduced. The words of
limitation, viz.,“ of thesamo nature with appealable orders made”
in the course of p suit,” were subsequently inserted, and appa- -
rently without any republication of the section in its altered form.
In the draft Bill, referred to this Court for ifs opinion, the words
above quoted found no place.  Considering the great importance
of these words, and the havoc which they make of previously
oxisting rights of appeal, we cannot help thinking that, if al
opportunity of discussing them had been afforded to the - public:
and the Courts, such arguments might have been advanced as
would have induced the Legislature to recbnsid_er them. Asibis,
we have no choice but to give effect to the declared intention"Of
the Legislature ; and we accordingly dismiss this- appeal with
costs, - 7
Appeal dismisseds -

[APPELLATE CIVIL.]

Before M. Justice Melwill and Mr, Justice Kembell, »
NURSINGDA'S RUGHUNA'THDA'S (Pranvrry) o TULSIRAM BIN
DOULATRA'M (DEFENDANT).*
Code of Civil Procedure( Act X. of 1877), Section 268—Attachment and saleof
.. bonds—Courts of Small Causes, - o
Under the provisions of section 268 of the Code of inil Prpcedure (Act Xi o
1877) bonds cannot be sold $ill the end of six months from the date-of attach-
ment,
A Court of Small Causes cannot appoint a receiver. Bonds, therefore, on which
recovery will be time-barred before the date on which o sale can legally be made,
cannot be made available for satisfaction of the judgment-creditor’s debt.

Turs was a reference by Madan Shrikrishngji, Judge of the:
Court of Small Causes at Puna. He submitted the case with the
following remarks :~— :

* Small Cause Court Reference No, 1 of 1878,



	Page 1 
	Page 2 
	Page 3 
	Page 4 
	Page 5 
	Page 6 
	Page 7 
	Page 8 
	Page 9 
	Page 10 
	Page 11 
	Page 12 
	Page 13 
	Page 14 
	Page 15 
	Page 16 
	Page 17 
	Page 18 
	Page 19 
	Page 20 
	Page 21 
	Page 22 
	Page 23 
	Page 24 
	Page 25 
	Page 26 
	Page 27 
	Page 28 
	Page 29 
	Page 30 
	Page 31 
	Page 32 
	Page 33 
	Page 34 
	Page 35 
	Page 36 
	Page 37 
	Page 38 
	Page 39 
	Page 40 
	Page 41 
	Page 42 
	Page 43 
	Page 44 
	Page 45 
	Page 46 
	Page 47 
	Page 48 
	Page 49 
	Page 50 
	Page 51 
	Page 52 
	Page 53 
	Page 54 
	Page 55 
	Page 56 
	Page 57 
	Page 58 
	Page 59 
	Page 60 
	Page 61 
	Page 62 
	Page 63 
	Page 64 
	Page 65 
	Page 66 
	Page 67 
	Page 68 
	Page 69 
	Page 70 
	Page 71 
	Page 72 
	Page 73 
	Page 74 
	Page 75 
	Page 76 
	Page 77 
	Page 78 
	Page 79 
	Page 80 
	Page 81 
	Page 82 
	Page 83 
	Page 84 
	Page 85 
	Page 86 
	Page 87 
	Page 88 
	Page 89 
	Page 90 
	Page 91 
	Page 92 
	Page 93 
	Page 94 
	Page 95 
	Page 96 
	Page 97 
	Page 98 
	Page 99 
	Page 100 
	Page 101 
	Page 102 
	Page 103 
	Page 104 
	Page 105 
	Page 106 
	Page 107 
	Page 108 
	Page 109 
	Page 110 
	Page 111 
	Page 112 
	Page 113 
	Page 114 
	Page 115 
	Page 116 
	Page 117 
	Page 118 
	Page 119 
	Page 120 
	Page 121 
	Page 122 
	Page 123 
	Page 124 
	Page 125 
	Page 126 
	Page 127 
	Page 128 
	Page 129 
	Page 130 
	Page 131 
	Page 132 
	Page 133 
	Page 134 
	Page 135 
	Page 136 
	Page 137 
	Page 138 
	Page 139 
	Page 140 
	Page 141 
	Page 142 
	Page 143 
	Page 144 
	Page 145 
	Page 146 
	Page 147 
	Page 148 
	Page 149 
	Page 150 
	Page 151 
	Page 152 
	Page 153 
	Page 154 
	Page 155 
	Page 156 
	Page 157 
	Page 158 
	Page 159 
	Page 160 
	Page 161 
	Page 162 
	Page 163 
	Page 164 
	Page 165 
	Page 166 
	Page 167 
	Page 168 
	Page 169 
	Page 170 
	Page 171 
	Page 172 
	Page 173 
	Page 174 
	Page 175 
	Page 176 
	Page 177 
	Page 178 
	Page 179 
	Page 180 
	Page 181 
	Page 182 
	Page 183 
	Page 184 
	Page 185 
	Page 186 
	Page 187 
	Page 188 
	Page 189 
	Page 190 
	Page 191 
	Page 192 
	Page 193 
	Page 194 
	Page 195 
	Page 196 
	Page 197 
	Page 198 
	Page 199 
	Page 200 
	Page 201 
	Page 202 
	Page 203 
	Page 204 
	Page 205 
	Page 206 
	Page 207 
	Page 208 
	Page 209 
	Page 210 
	Page 211 
	Page 212 
	Page 213 
	Page 214 
	Page 215 
	Page 216 
	Page 217 
	Page 218 
	Page 219 
	Page 220 
	Page 221 
	Page 222 
	Page 223 
	Page 224 
	Page 225 
	Page 226 
	Page 227 
	Page 228 
	Page 229 
	Page 230 
	Page 231 
	Page 232 
	Page 233 
	Page 234 
	Page 235 
	Page 236 
	Page 237 
	Page 238 
	Page 239 
	Page 240 
	Page 241 
	Page 242 
	Page 243 
	Page 244 
	Page 245 
	Page 246 
	Page 247 
	Page 248 
	Page 249 
	Page 250 
	Page 251 
	Page 252 
	Page 253 
	Page 254 
	Page 255 
	Page 256 
	Page 257 
	Page 258 
	Page 259 
	Page 260 
	Page 261 
	Page 262 
	Page 263 
	Page 264 
	Page 265 
	Page 266 
	Page 267 
	Page 268 
	Page 269 
	Page 270 
	Page 271 
	Page 272 
	Page 273 
	Page 274 
	Page 275 
	Page 276 
	Page 277 
	Page 278 
	Page 279 
	Page 280 
	Page 281 
	Page 282 
	Page 283 
	Page 284 
	Page 285 
	Page 286 
	Page 287 
	Page 288 
	Page 289 
	Page 290 
	Page 291 
	Page 292 
	Page 293 
	Page 294 
	Page 295 
	Page 296 
	Page 297 
	Page 298 
	Page 299 
	Page 300 
	Page 301 
	Page 302 
	Page 303 
	Page 304 
	Page 305 
	Page 306 
	Page 307 
	Page 308 
	Page 309 
	Page 310 
	Page 311 
	Page 312 
	Page 313 
	Page 314 
	Page 315 
	Page 316 
	Page 317 
	Page 318 
	Page 319 
	Page 320 
	Page 321 
	Page 322 
	Page 323 
	Page 324 
	Page 325 
	Page 326 
	Page 327 
	Page 328 
	Page 329 
	Page 330 
	Page 331 
	Page 332 
	Page 333 
	Page 334 
	Page 335 
	Page 336 
	Page 337 
	Page 338 
	Page 339 
	Page 340 
	Page 341 
	Page 342 
	Page 343 
	Page 344 
	Page 345 
	Page 346 
	Page 347 
	Page 348 
	Page 349 
	Page 350 
	Page 351 
	Page 352 
	Page 353 
	Page 354 
	Page 355 
	Page 356 
	Page 357 
	Page 358 
	Page 359 
	Page 360 
	Page 361 
	Page 362 
	Page 363 
	Page 364 
	Page 365 
	Page 366 
	Page 367 
	Page 368 
	Page 369 
	Page 370 
	Page 371 
	Page 372 
	Page 373 
	Page 374 
	Page 375 
	Page 376 
	Page 377 
	Page 378 
	Page 379 
	Page 380 
	Page 381 
	Page 382 
	Page 383 
	Page 384 
	Page 385 
	Page 386 
	Page 387 
	Page 388 
	Page 389 
	Page 390 
	Page 391 
	Page 392 
	Page 393 
	Page 394 
	Page 395 
	Page 396 
	Page 397 
	Page 398 
	Page 399 
	Page 400 
	Page 401 
	Page 402 
	Page 403 
	Page 404 
	Page 405 
	Page 406 
	Page 407 
	Page 408 
	Page 409 
	Page 410 
	Page 411 
	Page 412 
	Page 413 
	Page 414 
	Page 415 
	Page 416 
	Page 417 
	Page 418 
	Page 419 
	Page 420 
	Page 421 
	Page 422 
	Page 423 
	Page 424 
	Page 425 
	Page 426 
	Page 427 
	Page 428 
	Page 429 
	Page 430 
	Page 431 
	Page 432 
	Page 433 
	Page 434 
	Page 435 
	Page 436 
	Page 437 
	Page 438 
	Page 439 
	Page 440 
	Page 441 
	Page 442 
	Page 443 
	Page 444 
	Page 445 
	Page 446 
	Page 447 
	Page 448 
	Page 449 
	Page 450 
	Page 451 
	Page 452 
	Page 453 
	Page 454 
	Page 455 
	Page 456 
	Page 457 
	Page 458 
	Page 459 
	Page 460 
	Page 461 
	Page 462 
	Page 463 
	Page 464 
	Page 465 
	Page 466 
	Page 467 
	Page 468 
	Page 469 
	Page 470 
	Page 471 
	Page 472 
	Page 473 
	Page 474 
	Page 475 
	Page 476 
	Page 477 
	Page 478 
	Page 479 
	Page 480 
	Page 481 
	Page 482 
	Page 483 
	Page 484 
	Page 485 
	Page 486 
	Page 487 
	Page 488 
	Page 489 
	Page 490 
	Page 491 
	Page 492 
	Page 493 
	Page 494 
	Page 495 
	Page 496 
	Page 497 
	Page 498 
	Page 499 
	Page 500 
	Page 501 
	Page 502 
	Page 503 
	Page 504 
	Page 505 
	Page 506 
	Page 507 
	Page 508 
	Page 509 
	Page 510 
	Page 511 
	Page 512 
	Page 513 
	Page 514 
	Page 515 
	Page 516 
	Page 517 
	Page 518 
	Page 519 
	Page 520 
	Page 521 
	Page 522 
	Page 523 
	Page 524 
	Page 525 
	Page 526 
	Page 527 
	Page 528 
	Page 529 
	Page 530 
	Page 531 
	Page 532 
	Page 533 
	Page 534 
	Page 535 
	Page 536 
	Page 537 
	Page 538 
	Page 539 
	Page 540 
	Page 541 
	Page 542 
	Page 543 
	Page 544 
	Page 545 
	Page 546 
	Page 547 
	Page 548 
	Page 549 
	Page 550 
	Page 551 
	Page 552 
	Page 553 
	Page 554 
	Page 555 
	Page 556 
	Page 557 
	Page 558 
	Page 559 
	Page 560 
	Page 561 
	Page 562 
	Page 563 
	Page 564 
	Page 565 
	Page 566 
	Page 567 
	Page 568 
	Page 569 
	Page 570 
	Page 571 
	Page 572 
	Page 573 
	Page 574 
	Page 575 
	Page 576 
	Page 577 
	Page 578 
	Page 579 
	Page 580 
	Page 581 
	Page 582 
	Page 583 
	Page 584 
	Page 585 
	Page 586 
	Page 587 
	Page 588 
	Page 589 
	Page 590 
	Page 591 
	Page 592 
	Page 593 
	Page 594 
	Page 595 
	Page 596 
	Page 597 
	Page 598 
	Page 599 
	Page 600 
	Page 601 
	Page 602 
	Page 603 
	Page 604 
	Page 605 
	Page 606 
	Page 607 
	Page 608 
	Page 609 
	Page 610 
	Page 611 
	Page 612 
	Page 613 
	Page 614 
	Page 615 
	Page 616 
	Page 617 
	Page 618 
	Page 619 
	Page 620 
	Page 621 
	Page 622 
	Page 623 
	Page 624 
	Page 625 
	Page 626 
	Page 627 
	Page 628 
	Page 629 
	Page 630 
	Page 631 
	Page 632 
	Page 633 
	Page 634 
	Page 635 
	Page 636 
	Page 637 
	Page 638 
	Page 639 
	Page 640 
	Page 641 
	Page 642 
	Page 643 
	Page 644 
	Page 645 
	Page 646 
	Page 647 
	Page 648 
	Page 649 
	Page 650 
	Page 651 
	Page 652 
	Page 653 
	Page 654 
	Page 655 
	Page 656 
	Page 657 
	Page 658 
	Page 659 
	Page 660 
	Page 661 
	Page 662 
	Page 663 
	Page 664 
	Page 665 
	Page 666 
	Page 667 
	Page 668 
	Page 669 
	Page 670 
	Page 671 
	Page 672 
	Page 673 
	Page 674 
	Page 675 
	Page 676 
	Page 677 
	Page 678 
	Page 679 
	Page 680 
	Page 681 
	Page 682 
	Page 683 
	Page 684 
	Page 685 
	Page 686 
	Page 687 
	Page 688 
	Page 689 
	Page 690 
	Page 691 
	Page 692 
	Page 693 
	Page 694 
	Page 695 
	Page 696 
	Page 697 
	Page 698 
	Page 699 
	Page 700 
	Page 701 
	Page 702 
	Page 703 
	Page 704 
	Page 705 
	Page 706 
	Page 707 
	Page 708 
	Page 709 
	Page 710 
	Page 711 
	Page 712 
	Page 713 
	Page 714 
	Page 715 
	Page 716 
	Page 717 
	Page 718 
	Page 719 
	Page 720 
	Page 721 
	Page 722 
	Page 723 
	Page 724 
	Page 725 
	Page 726 
	Page 727 
	Page 728 
	Page 729 
	Page 730 
	Page 731 
	Page 732 
	Page 733 
	Page 734 
	Page 735 
	Page 736 
	Page 737 
	Page 738 
	Page 739 
	Page 740 
	Page 741 
	Page 742 
	Page 743 
	Page 744 
	Page 745 
	Page 746 
	Page 747 
	Page 748 

